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IN THE CENTRAL ADMINSTRATEVE TRIBIH\TAL.,GT.M-'AHATI BENCH

-

0A M0, /8 /2001
- Between _
Dr,Tapas Kumar-Bhattacharyya
S/o=3hri B.C.Bhattacharyya -
" Senior Medical Officer (C.G.H.S)
Budh Marg, Patna

AND

1, The Union of India Represented by
the Secretary by the Secretary to the
Govt, of India,Ministry of Health and .
Family Welfare Department, .
Nirman Bhavan '
New Dellyi-110001.,

’

2.  The under Secretary to the Govt, of
India,Minister of Health & Family
Welfare (CHS.IT) Govt, of India,
New Delhi,

3.  The Director - . .
Central Govt,Health Scheme
Indu Bhavan,Gandhi Nagar
Boring Road,Patna

4, The Addl.Director’ 3
Central Govt,.,Health Scheme
Indu Bhavan,Gandhi Nagar,
Boring Road,Patna,

DETAILS OF THE T NDEX o ~ Page
1, A copy of representation dtd.28.6.2000 .submitted e
o the respondent No.l =~ ANNEXURE - A ) o 2___%
2. A copy of representation dtd.27.7.2000 submitted _— e
to the respondent No.4 ANNEXURE - B l O 7
3, A copyof letter dtd,16:8,2000 issued by the ) :
Additional Director,C.G.H.S.Paf':na' _ ANNEXURE ?,gc/c/ l - IL
4, A oopy of representation dtd.10,10.2000,to0 the
Secretary Govt, of India,Ministry of Health & Family -
.. Welfare,NEM DELHI - CANNEXURE-D . .. -
5. A ocopy of letter vide MNo,C.T701I/10/89-CH,8,IT = .
 9£d.31,10,2000 issued by the respondent No, 3 ANNEXURE-E /4
6., A opy of representation dtd.2,11,2000tc the S
Addl.Director,C.G.H.S,Patna ANNEXURE=F | g
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Between

Dr: Tapss Kumar Bhattacharyya

S/o. Shri B. C. Bhattacharyya

Senior Medical Officer (C.G.HS.)

t

Budh Marg, Patna

AND

AHATI BENCH

The Union of India Represented by the Secretary by the
secretary to the Govt. of India, Ministry of Health and

family welfare Department,
Nirman Bhavan
New Delhi 110001

The under Secretary to the Govt. of India, Minister
of Health & Family Welfare (CHS.II} Govt of

India, New Delhi.

o

The Director

Central Govt. Health Scheme
Indu Bhavan, Gandhi Nagar,
Boring Road, Patna.

The Addl. Director,
Cenfral Govt. Health Scheme
Indu Bhavan, Gandhi Nagar,
Boring Road, Paina.

DETAILS OF THE APPLICATION

1 Particulars of the order against which the application is made :

This application is made against the order dated 31-1-2000 issued by the under
secretary to the Govt. of India, Ministry of Health & Family Welfare for not allowing the
* - applicant to draw transfer T. A. and transit firm choice of pt;sting at Patna in view of
direction dated 15-10-99 passed in O. A. No. 296/99 by the Horible C.A.T. Guwahati as
well as for amendment of the transfer order dtd. 3-5-2000 as “public interest” instead of
own interest. The impugned action is in violation of the provisions of the Law and Rules
and the Horible C. A.T. Guwahati passed in O. A. No. 296/99 vide order dated 15-10-99



3.

Jurisdiction of the Tribunal :

The applicant declare that the subject matter of the instant application is well
within the jurisdiction of this Tribunal. The cause of action arose in terms of
transfer order dtd. 3-5-2000 and in connection with O. A. No. 296/99 vide order
dtd. 15-10-2000 and Cop. No. 16/2000 by this tribunal Guwahati.

Limitation :
The applicant further declares that the application is within the period of

limitation prescribed under section 21 of the administrative Tribunat Act, 1985.

4.1

4.2

Facts of the Case :

The spplicant has by way of this application made the grievances against the
action on the part of the respondents in not considering his representations for
drawl of Travelling allowances (T.A.) amounting to Rs. 12,000/~ as well a8 the
Transit time period from 1/6/2000 to 4/6/2000 has not been counted in service and
thereby the pay was deducted due to four days later in joining in new place of
posting of Patna. On the otherhand, the applicant also prays for modification of
the transfer order dated 3/5/2000 issued by the under secretary, Ministry of Health
& F.W. New Delhi of “Public Interest.” |

. It is stated here in that on the basis of office memorandum dated 14/12/83 issued

by the Govt. of India as well as on the direction of the Hop’ble CAT’s order dated
15/10/99 passed in O.A. No. 296/99, the applicant had been given choice place of
posting from 10® Assam Ribles, N. E. Region to CGH. S Patna in view of fresh
order No. 22012/13/2000-Family Welfare, New Delhi. Of course, the applicant
was released from 10® Assam Rifles only on 1/6/2000 and the applicant could

join in his new place of posting in the office of the Addl. Director C.GH.S. of -
Patna on 5/6/2000 as the 3" and 4™ June 200 (Saturday and Sunday) were the -

holidays in the office of the Addl. Director, C.G.H.S. at Ptana. But the authorities
concern has not counted the service period (i.e. transit time}‘and deducted the pay
of the applicant for 4 days ( i. e. from 1/6/2000) and no transfer T. A. granted to
the applicant till date even after the repeated approach and requests to the
authorities to this applicant is deserved to be modified as the transfer order was
issued stating thereby on his “own request” instead of inserting public interest

along with the other similarly situated cases of transter as well as with all benefits

of transfer travelling allowances etc.

That the applicant is a citizen of India and as such he ié entitled to all the rights

and privileges guaranteed under the constitution of India and the laws and Rules

framed thereunder.

That the applicant was released from the Assam Rifles on 1/6/2000 in view of
order No. A 2201271372000 C.H.S. 11 dtd. 3/5/2000 and joined in C.GHS. at
Patnz on $/6/2000 as the senior medical officor in the same capacity.
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4.5

Expenditure issued an office memorandum No. 3-I§N.;:dtd. 14/12/83
specifically mentioned therein that the Central Government Civili loyees
having the All India Transfer Liability are entitled to choice place of posting on
conq;letio'n 2 years of service in the North — Eastern Region whose length of
service is less than 10 hears and whose length of service is more than 10 years,
the employees are entitled to transfer on completion of 3 years fixed tenure in

- North Eastern Region.

The Present applicant though rendered his service as fixed tenure for more than
six years in 10“ Assam Rifles, but his case had not been considered by the
concerning authorities for his choice place of posting. Accordingly this applicant
approached the Hon’ble CAT in 0.A. No. 296/99 and the same was disposed of
by this Hon'ble Tribunal, Guwahati on 15/10/99 with a direction to the
respondents to dispose of the representation dtd. 4/4/98 filed by the applicant
within & period of one month from the date of receipt of the order.

It is pertinent to mentioned herein that, in view of the hon’ble Tribunals® order
dtd. 15/10/99 passedin O. A. No 296/99 and the O. M. did. 14/12/83 the applicant
severally and in different occasion’s approached the authorities concern for
consideration of his case for choice place of posting, but the same was remained
in dark. Subsequently, having no alternative remedy, this appliéant approached -
this Hon'ble CA.T. with a contempt” application vide Cop. No. 16/2000 on
9/5/2000 for wiliful disobedience and deligerate negligence to carry out the
Hon’ble Tribunal’s order dtd, 15/1¢0/99 passed in 0. A. No. 296/96. Of course in
the later stage, the C.G.8.C. produced a communication letter vide No. L
11018/85/99 — Legal/316 dated 13/6/2000 in respect of complience of the Hon’ble
Tribunal’s order dtd. 15/10/99 for chojce posting of the applicant Patna.

The Hon’ble Tribunal after hearing the contempt matter fiom the consumer
respondents was pleased to closed the matter on 30/10/2000 in terms of the
communication letter dts. 13/6/2000 issued by the D. G. Assam Rifles, Shilleng.
That the applicant states that though the Secretary, Govt. of India, Ministry of
Health & Family Wellare, New Delhi issued a transfer order vide No. A
22012/13/2000 - CH.S. 11 dtd. 3/5/2000 in view of the Hon’ble Tribunal order
dtd. 3/5/2000 in view of the Hon’ble Tribunal order dtd. 15/10/99 in 0. A No
296/99 and in contempt Apples No. 16/2000. It was specifically and stated therein
that the transfer order was issued at his “own request” instead of inserting public
interest in all such transfer matter that too after completion of six years of service

instead of three years fixed tenure to all central Gowt, employees. It is also
. pertinent to mentioned herein that though the authorities concern issued the
© transfer order did. 3/5/2000, but the same hag not been provided to this applicant
Ctill date, the reason best known to them. On the other hand, the applicant was
. released from 10™ Assam Rifles on 1/6/2000 and the applicant could join in the
- new place of posting in the office of Addl. Director, C.G.HS. at Patna on
- 5/6/2000 due to holydays on 3* and 4% June 2000 (i. e. Saturday and Sunday).
. But very surprisingly, the authorities concern has not counted the transit time of 4
- days i.e. ffom 1/6/2000 to 4/6/2000 and deducted the pay and also the Transfor T
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A. amounting to Rs. 12,000/~ has not been released to the Wﬁll-;dﬂe iti a
most arbitrary and in colorable exercise of power and jm'isdicm\eﬁfthe
authorities concern.

That in view of the Hon’ble Tribunal’s order dtd. 15-10-99 passed in O. A. No
296/99, the authorities concern ultimately transferred the applicant from 10®
Assam Rifles to C.G.H.S. at Patna by virtue of the authorities concerns dtd. 3-5-
%000 that too with some ulterior motive to harrass the applicant and in arbitrary
action stating thereby that the applicant was been transferred at his ‘own request’
all Central Govt Employees are transferred our of North East in “ Public interest”
after completion of their tenure, but the same has not been done of this applicant,
that too after completion of six years tenure. Being aggrieved with the arbitrary
acts and conducts of the authorities concern, the applicant submitted a2
representation dtd. 28/6/2000 before the Secretary, Govt. of India Ministry of
Health and requested thereby to around the order partially and issue an order in
public interest to the effect, but hill date the case of the applicant has not been
considered from the end of the respondents.

A copy of representation dtd. 28-6-2000 submitted by the applicant to the

respondent no. 1 is annexed herewith as Annexure A.

That the applicant states that the applicant again submitted another representation
dated 27-7-2000 before the Addl. Director, Central Govt Health Scheme
(C.GHS)

Patna requesting thereby to release the Transfer Travelling Allowance on the
transfer from Assam Rifles to C.G.H.S. Patna as per the provisions of law and
rules. Of courss, the authority concern refused to sanction and release the Transfer
T. A. to the applicant on the ground that his transfer order was made at his own
request, so he is not entitled to the said benefit. .

A copy of representation dtd. 27/7/2000 submitted by the applicant to the
Respondent no. 4 is annuxed herewith as Annexure B.

That on receipt of the applicant’s representation & dated 28-6-2000 and 27-7-
2000, the addl. Director, C.G.H.S. Patna issued two letters vide dated 20/7/2000
and 16-8-2000 respectively to the Under Secretary Govt. of India, Ministry of
Health & Welfare {C.H.S. II) Nirman Bhavan, New Delhi for clarification
regarding admissibility’s of transfer T. . and transit period/joining time on the
transfer at his own request s referred in the transfer order. Accordingly, it was
requested to the Under Secretary. Govt. of India to devide the matter early and
needful at his end. ' -

A copy of letter dtd. 16-8-2000 issued by the Addl. Director, C.G.H.S. Patna is
annexed herewith as Annexure C. .

That the applicant again submitted another representation dated 10-10-2000t0 the
Secretary Govt. of India, Ministry of Health & Family Welfare, New Delhi,
Through proper channel and requested him to amend the transfer order did. 3-5-
2000 partially as “Public inferest” instead of “ Own request” stated theremn
without any discrimination. '

A copy of representatiqn dtd. 10-10-2000 is annexed herewith as Annexure D.
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That after receipt of several communications, the under Sevretary, wvt. of India,

Ministry of Health and Family Welfare issued a letter vide No. C. 17011/10/99
C.GH.S. Patna for clarification regarding admissibility of transfer T.A. and
transit period /joining time on the transfer at his own request. As stated in the
letter, the applicant was appointed in Central Health Service Specifically for
Assam Rifles, the O. M. dtd. 14-12-83 is not applicable to these officers. Further
stated that the transfer from assam Rifles was issued only on the direction of
C.AT. Guwahati self explanatory, discriminatory and arbitrary in their acts and
conducts. While a central Government employee 18 transferred in terms of O.M.
dated 14-12-83 and in compliance of the Horible CAT’s order did. 15-10-9% 18 O.
A. No. 296/99 and in Cop. No. 16/2000, the question of denying transfer T. A.
and Trapsit time/Joining period or issuing such transfer order dtd. 3-5-2000 does
not arise at all in the instant case rather considering the case with all benefits as
provided more the law and Rules.

A copy of letter vide No. C. 17011/10/99 - CHS. T dtd. 31-10-2000 issued by
the respondent No. 3 is annxued herewith as Annexure E.

That having not received any response and intimation regarding the consideration
of his case from the end of the respondents, the applicant again approached the
additional Director, C.G.H.S. Patna with a representation dated 2-11-2000 stafing
all facts and grievances of the applicant. Further it was mentioned in the lefter -
vide No. C. 17622/10/99 CHS.T dtd. 11-5-2000 issued by the Secretary Ministry
of Health and Family Welfare that the transfer order had been ordered after
completion of a full tenure of 3 years in the North East. It was also specifically
stated in the representation that as per the existing orders of the Government as
enumerated in SR-114 « Officials transferred after completion of full tenure are
entitled to T. A and transit time even if posted to their place of choice”
Accordingly the applicant requested the concerning authority to consider his case
at the earlist and to know him the position of the case, but all the efforts werr in
vain from the end of the respondents.

A copy of representation dtd. 2-11-2000 submitted by the applicant is annexed
herewith as annexure F. '

That the applicant begs to state that similarly situated Central Govt. Medical
Officer/Senior Medical Office of the Central Health Service were transferred from
Assam Rifles to their choice place of posting in into consideration of completion
of a full tenure of 3 years n North East in terms O. M. dated 14-12-83 as well as
on the direction of the given the transfer T. A. and transit time etc. with full
benefit as provided under the law and Rules, but whereas this applicant has been
discriminated and deprive him in a colourable exercise of power and executive
jurisdiction to harrass him in his day to day life. As such, this applicant is also
entitled to same benefit and order in respect of his transfer order dtd. 3-5-2000.

A copy of transfer order dtd. 20-9-96 issued by the under secretary to the Govt. of
Tndia is annexed herewith as Annexure G.
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That the applicant states that the through the authorities respondents have
complied with the Horible Tribunal’s order dtd. 15-10-99 passed in 0. A. No.
296/99 by virtue of issuing a transfer order did. 3-5-2000, but the same was in
defective manner showing the transfer at his own request, instead of public
interest. On the otherhand the suthorities concern can not deprive the applicant
from his'n'ght and claim over the transfer T. A. and transit time / joining period
under any conspiracy. Melafide discrimination or in arbitary actions of the
respondents. If the Horible Tribunal’s order is complied with as contended in
contempt proceeding vide contempt application No 16/2000, the authorities
concern can not deny the applicant’s claim and benefits as provided under the
rules under such circumstances, the respondents authorities are very much liable
for violation of articles, 14, 16 and 21 of the constitution of India.

That this application is made bonafide and for the ends of Justice.

Grounds for refief with legal Provisions :

For that the applicant completed more than six years of service in Assam Rifles in
Central Service in North Eastern Region i. e. a full tenure of three years'in the
North East and the transfer was due to the applicant in terms of O. M. dated 14 -
12-83 or otherwise.

For that in view of the Hon’ble Tribunal’s order dtd. 15/10/99 passed in O. A. No.
296/99, the choice place of posting was given to the applicant showing at his «
Own request” instead in Public interest” by issuing a defective transfer order dtd.
3-5-2000 from the end of the respondents, which is itself discriminatory and liable
to be modified partially.

For that the applicant has been deprived from drawing the transfer travelling
allowances as well as transit time / joining period on the ground that the applicant
was transferred at his “ own request” is not warranted under the law and Rules,
The applicant is eatitled to all benefits in accordance with law.

For that though the transfer order was issued on 3-5-2000, but the applicant was
released from Assam Rifles only on 1-6-2000 and he could join in the office of
Addl. Director, C.GH.S. at Patna on 5-6-2000 due to holidays on 3 and 4™ June
2000 (Saturday and Sunday). As such, the authorities concemn can not deduct the
pay under such circumstances in an arbitrary and in violative of existing Rules.
For that as per existing order of the Government, as enumerated in SR-114
Official transferred afler completion of full tenure are entitled to T. A andtransit
time even if posted to their place of choice. But in his day to day service life
without any authority of law.

For that in the name of complience of the Hon’ble Tribunal’s order did. 15-10-99
passed in. O. A. No. 296/99, the anthorities/Respondents are taking advantage for
denial the full reliefs and other benefits to the applicant on the basis of irrelevant
grounds at this stage. The respondents can not play the dual role by the minister
prating the facts and legal position of this instant case afer being considered by
the Horible Tribunal as well as the authorities concern for the transfer from
Assam Rifles to some other places, '

For that the representations of the applicant have not been considered by the
authorities till date.
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For that the applicant has acquired the right
privileges guaranteed under the provisions on the trasfer from Assam RufleS to
CGHS Patuna like anyother similarly situated persons in case of their transfer
without any discrimination and bonafide actions of the respondents.

Details of remedies exhausted :

That the applicant states that he has no alternative and other remedies than to file
this application before this Hon’ble Tribunal. In the instant case a nw cause of
action arose for which the applicant has been compelled to approach this Tribunal
for not considering his representations by the respondents arbitrarily.

Reliefs sought for :
Under the facts and circumstances stated in paragraph 4 sbove, the applicant

prays for the following reliefs :
That the respondent No. 1 be directed to modify/ammend the transfer order did. 3-

.5-2000 partially showing the transfer in public interest instead of own request and

release the transferT. A. as well a3 to take info conmsideration of transit
time/joining period (i.e. from 1-6-2000 to 4 - 6-2000) without any discrimination
and arbitrary manner or otherwise along with other similarly situated persons with
immediate effect (transfer order did. 3-5-000 has not been provided to the
applicant till today the reason but known to the respondents).

Costs of the application ;- ' ,

Any other relieffreliefs to which the. applicant is entitled to under the facts and
circumstances of the case as may be deemed fit and proper by the Horible
Tribunal.

Interim order prayed for : °
Pending disposal of this application, the application, the applicant prays before
this hon’ble Tribunal for direction to the respondents to modify/ammend the
transfer order dtd. 3-5-2000 showing the transfer of the applicant in public interest
instead of own request with immediate effect,
This application is filed through advocate.

Particulars of the Postal Order ;

i) ILPO.Noe. : S« 223899
i)  Date of Issue : Q1\5\§,m»

iy  Issued from c-0.0.

iv)  Payableat E e nTial it toaione. T Q_C‘\u&-\&d{.

List of Enclosures :
As stated in the index.



VERIFICATION

I Dr. Tapas Kuma Bhatacharyya aged about 37 years, S/o B. C. Bhattacharyy
presently working as Senior Medical Officer, Central Govt. Health Scheme at Patna do
hereby solexﬂy aﬁir;n émd state th_e statement made in paragraphs, 2, 3,4.1,4.2, 4.3, 44,
4.5 and 4.13 and 5 to 12 are true to my knowledge and those made in paragraphs 4.6, 4.7,
4.8, 4.10, 4.11, 4.12 are matters. of records derived from the information and believe

which I believe to be true. The Annexures are the true copies of the original.

1
And I sign this verification on this%'- day of March, 2001 at Guwahati.

Deponent
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LI f o -‘;A-‘.,{‘ ' N SR !
4 . TO’ ‘ ’&r q L CLL w
D a Rmﬁ unde:r‘ Secrptary
S EagovTT o India;
I PR Mlni.;try of Hea lth & I“/V,(CHSII) .
o Nirman tBh&wan New Delhi~- 110011 : '
C Subsect"*'t Clarlflcatlonx,,ggargiihg Admisibilitie’é"'of

R MENVRRY A and tran.;y;t perj‘od/b’oini
. ‘ ' Do transfer in, respect of ‘Dr T K" BhatLacha & :
e, £ e e g ° rya, S.m,
LR e ?JﬂVf - ccn: Futnao/ e T YR S O

: s R Sl

B N ' ‘
t,Ref;j/ﬁ‘;?.LettLr No A, 220,
4 P /‘ . v --—~.-_.-.

ya SEEES ¥ ; i )
) >f.,~‘ L j.I/- B , 'A; / (.:v“;'.',—\
v :k, Pl ease’ m‘i encloseo hcrowli_h r@Dreshntat-um o the
: - S8 a o .
‘ e /bJPCL. ment.:.oned L‘J})ve Dr: 7, K. Bhattachaxyd IS oMa0), has joined
S _‘*/o CoGoHaO MLna o;fjtranéfer v.1de your IOtter referrnd dbnve at
hiQ own- L_:‘?"Vf‘}(?.s;f:.?’.-.x-ﬁ'le laq_,appli‘ed' for7' grant. ~of~ transfer 7.5, and
trans;LL/joinlng timelbyt as

- per F‘R/SR“NO Append:x-—]o of ccs(aT)

! Cldrlfled Whether he i5 intitleq
;f‘or tran.)fer TOA., and join;ﬂing/trans‘it ‘time tg him, -

o fatlrm recej ved from Imislgzl"sq""ehc).dséd E

. LN &
. r.( edful at your ﬁ‘ndo
: ‘ N , "
o P . ',;¥O‘L}r'b faJ.thEully
SR o . '), ' '
: L el.cn agov\e /j—f’b‘ \/) ;.u
‘ . .I‘- i ( Dr, = oKoOinr'h)
O Addl Directoyr, CGHS, Fatna,
!.' .

r..
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NO. 9-6/ 2000/ ESTT/ \S GS
: BBVEﬁNMlNT OF INDIA
OFFICE OF THEﬁADDITIOMAL DIRICTOR
CENTRAL GOVERNMENT HEALTH SCH FME

‘INDU BHAVAN® GANDHI NAGAR,: BORING ROAD,
- PATNA =~ 800001, .

2
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REGISTIRED .

I
b

ABRTS
IQ\

e

e Yours faithﬁully,

i 4' . Co
BER RN A Fatna, Dated,the QD th July, 2000,
R e !.g’* " , ' 4 R )
dre BB e INTr *m4m~»
SRy metodd S S betary,
. % :53.".'-‘5?;1';- 3"'. : 'vx E’ GOV':'“’ Of India £ .
L , :' Ministry,of:‘Health & FoW ( CHS.II)
- i fx . hirmathavan
. F il S N ER p ELE T tm -110011,
SORAPAEE ST ' RSO A
. ak tff’rl u I
S0y 5 \Subjgct = CGHS Patna’ = Transfer from Assam Rifles to
o b e CaGoHoS o dfter completion of tenure in reppect
';' ‘: | S ““ of Dr.'T.K..BhattaCharya |SOM°09 - regarding.
{ . ' "y . ' .ot 0.00-00; -y RRE ',‘
B e '{:.-E . AU S R S
LR S A : |
R SR Y | ToELL R
[ 'l Re et ! N
‘i Yo b AR '
g “Jagghj ’ Paease find7enclosed'herew1th a repreaentation
. , ': ‘E‘, ;’ : ,I‘ ) mﬁ.ﬂ?" ’r“-ww .-‘
S R I on the aubject mentionad_ above 1n respec:t of Dr. To Ko ‘Bhatta=
~{J, yﬂﬂ . Harya Senior Medical Officar. undor Central Govt. Health Schemc
: '?‘ﬂ"g D
:“%m-;~f,~ratnm regarddng Lransf?r 6nder in “Ihblic interest" AnEeg x
e e gl e RS T A
R ~m}H5‘1n3tead Of “ Own' requedt!, . ek bt
b Ve A Py '“m“ir““h 3 g ; f
l‘.'.;.‘- A "’;I‘ ;' - N l!,- 'J,,i ‘ ‘. o) x tadre g T Z'a\' ““ .ot
#ya ~“;,'; r"?:;l Al‘l,.',‘ 3 ..":§.: LX‘J‘-I:' t_“" 4 L e R o 5
i The 8am 1s fowraci'ded to you for further mes !
I‘i. eﬁful ag.t.lon., b i “'.['.i(' R e, M T
n*”m ."'“~={ﬁ vr'( ARTEN
i * ] ' oo RIS TR ll"“'*';:”
DN ’-_':' T, 5:”4 L“"’l" f {5 ., “
. "‘T"aY i ( :‘”vuiﬂ'
Loy A1 ':'

/BeKo 8Sin 1" )
. Mditional Director

T.Ks Bhattacha rya,
rough ~ The Medical o
C.G«H, S, Dlspensary No,

for information.

SMo.,.

fficer. Incharge
1, Budh Marg, Patna

( br. Bk,

Singh ) ?
Additijional

Director
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| ANNEXURE — D

f{forﬁ Dr. T K Bhatltacharyya, SMO

1o

2.

© Transfer from Assam Rifles to C.G.H.S, Patna after Completion of Tenure

Central Govt Health Scheme. Patna

The Secretary,
Govt. of India,
Ministry of Health & Fanly Welfare,
Nirman Bhavan,
New Delhi - 110011,
{Through Proper Channal)

T e

1. Orderoft the Hon'ble CAT, Guwahati Bench in O.A: No. : 296/99 dt. 15 Ot 59

-2 Your M:mstrys order No. : A. 22012/ 13/2000 CHS. Il dt. 03 May 2000

|

Pf@dae refer to my application dt. 28 June 2000 on the same subject. | am yet to know if any

: I
dcnon has been initiated on it.

AH central Govt offac:als are transferred out of North East in “Public Interest” after comple-
tion of their tenure

Thmgh ! have completed more than double of the prescnbed te.nuré there, my transfer has

been ordered on my “Own Request”.
Yo ch(’ th w@fo.a once again roqueetod tc look intc itand ktndly ammend the: order suitably
penqu thC hl shall be compelled to take iegal recourse against this drscr:mmatory order

| ]‘J‘iani{'ing yOL!L |

e S Yours faithfully,
i

Dated Pama : : . ‘ :

70 Oct zbOO ~ (Dr. T K Bhattacharyya)
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L Governmont of Indiy
i Minisiry of Health & Family Weltarg
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E:‘ : ]! i . The Additional Director, ' D ST

CGHS, #,, e

A and transit period:joining
'K, Bhatacharya, MO and |
ana - rep, P S

Sub:- Clarilication regarding admisibilitics of fransfer T,

e at own fequest transless in g )y,
Dr. Amitabha Bandyopadhyay, SMO, CGHs, p

Sir,

: : Lany divecied o 1ler o your letters NO.19-0 2000 sy, |
Cand Na 199720000172 dated 18.8.2000 on () subject mentiong above and (o Say

o that as both.De 'K Bhattacharva and e Amirabig Bandyopadhy ay werg appointed in
R Contral Healih Sen o specifically for Assim Rifles, the OM dared 14.12.83 is not

applicable 10 these officers, Further their transferg from Assam Rifles are issued-only
; ; ‘ on the dircctions of

04 dated 16.8.2000

CAT Guwahati bencly on the basis of transfor requests made by
rdd i " them. g '
! I, S e . . ' ' ) ) . . b
: 9 S Keeping in view it has been decided, (hat the transfer ordurs alye dy Jssued f’
lﬁﬁ&’ N respect of Dyl K. Bhattacharya and Dr. Amitabha Bandyopaclhyay may not be treated -
i j ;. asdon public interest, !

)
I

e Both the doctory informed hwm‘diuul).

B

.,\g\u @ o Yours f?ilhfully,
4 B | e,

el ' (S. SRIDHAR)
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'l’l'le Prpslﬁienf is pleased £o order ths transfer of the

K following- Mpdical officers/senjior Medical otficer of the Central
- Health SeIVJ ce in pl.bllC‘. jinterest. with 1mmed1ate effect-..

p—w,—m——.-—..p—.-.‘—u..—.

S eNoW+ Name of ﬂxp oﬁioer ~ From - e
Sttt T I
1. pr:8:s.Shab; SMO - — 30PR. Alball RIT) 8 GomR, PATNA
S 2.0 Dx:o S.,LPJJhc:c,' Mo — { ’7/3@(0“’&1'9 Assam Rifles CGHS; 'Delh;i.
‘ ‘ ECHYOY) T
3.+ Drs T ; 0 : SSsan L‘ElPS L .CBHS, Luckoow
3 ) Dr ‘. J_Wl m‘;ark‘u.‘ M "’_,39)9-(23 | ‘A‘ ’1H R R ’ \_U(w\ow o
' (RE .SHRRMA Y -
; III\DFR .snc VTM .LO T}-IF‘ GOVTv OF INDIA ' ;
i--s"ﬁff Di recfor Ge_qgg_____jxvsan Rifles e Smllong—793 011-- |
L T ' i1 with.
S 1:" puli Imu i AR °Q?'n pifles, Rﬁ 7 9% 0 i |
reference to thair Letters :No.I - 1A015/3-.92 srfhdd /ME () oaea) S
. 8.3.96, 27. 5.96 & T .1401%/2489_87)ss-ls.z\R(ME(J‘)dt.JB 1.2/6.1 /} (i{ ’l ;._
. . T ~ Mt
AdR ‘dl:M \MWL “J 11’“‘1 T S O | V95 o pay 4;L\m]§2r1(m e 1 834
I’\Lf&k . el

/x'l -

Bhavran; Gand hi 1Nag1r, BO«::IJI]CI,
L. f-""‘"—’ | "o || Kl

1 Y A}:J_Ud Of'EILCCIl'r A sam «?-3*_"1P~$r RQ;

;_.171, North Block, A \m‘.:zu
l\'eTﬂl Delbl- ' : Al

4., Adoa.tional Du:r:ctor.» Cenu‘al Govt- Health SChEmP; In@u
‘ toedl pama-soo 00t.

=l f t h - . 'NJ

-.'5. Additional I}lreetor, Central GOVt Heaith échemé, S Nllm.;m'

R awan, ‘ﬁew De 11'11» o

6ot f;d‘ilti nal ;birec’cbf, cui"ml_\#*@%malbh Scﬁwmm auas,

[

Ranapr atep Road; LUCKmOW-266 001: f A T
B St T :
e ,.'cc;fs .1 (Dte .G,,H,s.) P, |
8. @Eﬂcars éoMéf!’iéU SRR .rﬁ}/ o
9 TIEL/CH.N. Sectaons« L ~
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?Q’fg& . P
Pan,
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